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UNSTARREDQUESTIONNO:3993
TOBE ANSWEREDON THE 10* AUGUST2018/SHRAVANAI19, 1940 (SAKA)

QUESTION
EXTENDED DEADLINE FORRESOLUTION OF STRESSED ASSETS

3993: SHRIRAM CHARITRANISHAD:
Willthe Ministerof FINANCEDbe pleased to state:

(2) whetherthe Banks may seek an extension of the 180 days deadline to resolve stressed
assets as the proposed structureto set up asset managementcompaniesand stressed asset
funds maynot be in place by the time rulesstipulatedin RBI’s circularcomes into effect;

(b) if so, the detailsthereof;

(c) whether the regulator’s circular has mandated the deadline for moving the Nationa
CompanyLaw Tribunal if stressed assets was not resolved;and

(d) if so, the detailsthereof?

ANSWER
To be answered by
THEMINISTEROF STATEIN THEMINISTRYOF FINANCE
(SHRI SHIVPRATAPSHUKILA)

(2) and (b): Reserve Bank of India (RBI) has apprised that no such proposal has been receivec
from banks.
(c) and (d): RBI has apprised that as per its circular on Resolutionof Stressed Assets —
Revised Framework,dated 12.2.2018, in respect of accounts with aggregate exposure of the
lendersat Rs. 2,000 crore and above, on or after 1.3.2018 (‘referencedate’), includingaccount:
whereresolutionmayhave been initiatedunderany of the previousschemes as wellas account:
classified as restructuredstandardassets whichwerein respectivespecified periods,a resolutior
plan (RP) has to be implementedas per the followingtimelines:

(1) If in defaultas on the referencedate, then 180 daysfrom the referencedate.

(i) If in defaultafter the referencedate, then 180 daysfrom the date of first such default.
RBI has furtherapprisedthat an RP in respect of such large accountsis not implementedas per
the timelinesspecified above, lenders shall file insolvencyapplication,singly or jointly,under
the Insolvencyand BankruptcyCode, 2016 (IBC) within15 days from the expiryof the said
timeline.Further,the said transitionarrangementshall not be availablefor borrowerentitiesin
respect of which specific instructionshave alreadybeen issued by RBI to banks for reference
under IBC,and lendersshall continueto pursuesuch cases as per earlierinstructions.
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